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27— 39 JMAFRM & 31l gRYg gRT UIa IR Wil AT 3T g-RIR
FT IYANT 39 IR & yEeEl @ forg O Afq | feer o, 5 fafed @
S |

28——()ﬁwmaﬁqﬁﬂ3mﬁﬁﬁwﬁﬁmzﬁmmrﬁ
T4, e, [Mere T gl deme T el dgon wwen uRewiel)° @
RFGReRl # qoadg ufdse Ml o g Gl gfad denm gei w-ie, forad
fr=ferRad e <1 g8 8rlT —

TS AT dfol 2R, 1950 gIRT (fdfRraer waiae) & forg uforenfia |
TSR i dfet o1y, 1950 ERT ([} grrsce wifdhiw)) & forg uferenfda |
TR U< IR Ho 35, 1952 B GRT 5 §RT Ufaenfid |

TR U IMATH o 14, 1960 B &RT 12 (2) AT 12 (3) FRT U |
IR U ST o 35, 1952 B €RT 6 FRT BT T |

IR TR AT [0 14, 1960 B €RT 13 TAT &RT 14 §RT U |

RS O

RFSETBRT, FgaT I
Ffefm = 31917 &

RIS saferrdl @t
frrafrar

BT BT T

e Al & gdreH
TAT SEH BT TS
yfafteal & T o



g w79, enf3dl, Aere aitl, (FEre At qur wWeen
gReefe) IRTgIam?or e, 1934}

(@) IR H Ul I M, S {oMl & JTAR IUEH ¥
Y g,

(@) W S Afdd BT T Rd gar a1 Fgfaa, e 9m bl
f e # 39 R Ui B sk

(M) U URAS Afdd B ARG 3fedl 3R a8 fQArd Sid QT aredr
THI @Y T |

(2) UH T Ig SULRCT BT {6 DIs Afdd, w74 vl gzt
#F ¥ AhATH G # ufase @), 39 oidfem & arfe wenfafy RRgd 7 ik s
T fdd, et 7/ fawe 9 21, 39 Iffm & sl foliagd 78 2

gfoer g8 2 f foel O =afad & <= o, e am & gfaa gt A
q 2, T4, a1y, ere X R Aee A% a1l 9or ey uReidt ) &
MR # W aafed & M 3 gfafie @), IRRER gRT exaeRa dur aReg &1 a1
q gaifdd g ufa 9 ara &1 @y 8 b v @afdd g9 fRfE & srfi|
RTLIRT 2 3R T A1 TRGd IR R IS <17 g SULROT BT s U
IfdT 39 UHR ARG 2

uftery I8 W © 6 IWRgR g1 sw@Rad ik uRug @1 ga1 9 gaifed
g, s a8 Sfa 8@ 6 genRerfa, =0, a1, (eme 9« ezl were
T et qen wawen uReeial) @ gE # ufae fRf afdd &1 A W R
W gel faar AT § SR 39 YR 8 oM @ fedfe fafifdc €, g9 ard @1 e
v fdd 39 AT & i RRGIGa el § a1 S9 fHfe &1 99 ¥ a8
SRR 81 R8T A1 &, Aed BT 3R e G R TR YAD AT
IE JULRN BT b VT aafad faffde feeie o oRgIqgd T8l ’8 M|

29— URYg w9 IR & ofm Fofiga ==, o, (ege I«
IR AETae N TR do WRey uRewidl)’ & AR W Y wdder &
fory frog RaR)' @1 qd AR & V9T USRI AR S, Sl 98 Sfad e |

30— PlIs Afdd, ST —

(@) 39 ARFH & SUgHl & JeH A AT AT o afdd & fag
Y el IOREIHROT YA BT IS8T A ST BT,

(@) g 3 A1 FHyyol TV, YHU—UF A1 ey, are foRad
T H AT AT, XD AT SURK BB AAAT BRIGR AT SURT BRIBR 39
JRf e & Suswll @ AN INTLEIBROT SURT T AT SURT B Bl
WIS &, AT

(M) 39 AfSfH & Syl & orfH W U IRt ar iy W
THO-UAT § GEd A v § @i fRedreRe SHagaR e a1
I, 98 QuRIfE B9 W S |9, O 9 | w9 9@ B e,
U B |

1. USRI 3ifF dfel oMeR, 1950 §RT (NIRRT Tave) & o ufienfia |
2. SR USY AR o 14, 1960 BT RT 14 gRT Ul |
3. SO U I Ho 14, 1960 B RT 15 RT WU |
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g w79, enf3dl, Aere aitl, (FEre At qur wWeen {&mT 31—33)
gReefe) IRTgIam?or e, 1934}

31— BIS A, S 39 ARAFH & Suel & = ISR T 81 IRTRE e ferTdl gRT
U R WRdad T, aeE, weEe o), ([GEUe e dor e I B R
qﬁf{iﬁ‘nﬁ} EFrHTH?JTqE‘cﬁusw BT T DT ST cbwum%ﬂﬁﬁ:m? W{E ™
uedl, yRagd, auF, |igadrs a1 VAT {6l o) a%g 1 WART &, s I8
fyafera gar &1 f& Yar afed, genRerfa, RRSiga T4, a=, Jers g, (e
T dorr wWrey uRewfe)’ 8, 98 AwRifg W GEN B S YU SR @
S H AN W dd B G IR fgdg a1 fB ueErdad TR @l g=m F,
W A BUY T BT ADHT, SUSHIT BT |

32— (1) B M <IraTery 39 AW & iefiF quey fah=dl 1 TR @1 STORTET BT AT
A (5 AR} & ARy ¥ fBy U A {7 WeR) @ gd Ao |9 uReg
gRT fpy Y 5t uRae R o= & Ryara T8 dv |

2) e ARge a1 YoM o ARG e @ =ITITeld ¥ 3aR dig |l 1Tl
39 A & i Tueiy foefl TRty &1 faaReT 7 & |

33— (1) frou WRaR)' 39 fAfam & yarosl & srifad a-q & o, e aiiR faferm
wa@rﬁwﬁw{ﬁw} Ud UBHRM & AR FHI—FAT UR, 1 FbAT |

(2) fafdrea: iR SUaRT (1) gRT U ofdd @ amudar W ufdaed wE
STol famn, froa wraR)' foefaRad & dwmer § Form)? o aad —

(@) s fafem & el fFratemi @l fafrafda

(@) 9 ffm & 1 W M g T4, i, MEee T
3Rt Aerge R el qen ey uReeiet)t & IR & yuA a1 yu=
I fafed &,

(M) ARG =, e, FEee T e were = et qer
wrey gReed)’ gRT U Ry @1 wgwrd fey oM @1 fafeee @,
TRIILT HRAT TAT TR AR & WIaR Y Fafa o=,

() T wIRrTRAT BY, T WR IR RdeTor $7 4R 8, widddl, s

IR T fafkd &,
() uRvg grr fe=foiRaa & S # gART &1 S dTell Ufdsar &1
faf e &= —
(1) 39 =W & aRT 21 (1) & WRgs & M ol S &1
REISERARSIE

(2) R # fhelt am @1 vfafte & ufevy a1 oA @ ey
B arod o A7 f WA T, o, Herd o, (MErd T

qorT ey uReeld )’ @1, Rt A IR’ F g o gt 8@, A9
Q%NEQ f{ g Ufase DNAT;

TSR i Aol 3MTeR, 1950 RT (AR Tasae) & forg ufowenfid |
et & fore fasifta Ho 3914 ulg——308—38, f&ATH 5 S=a, 1939 T |
TR TR ST o 14, 1960 B GRT 16 FRT UfCRefAa |
IWgFd o gRT 17 (1) (@) R AfoRenfid |

SUYeS Bl URT 17 (2) GRT HfeReMd |

o H» 0 d =
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gReeie) STRInRoT rfSrf e, 1934

(@) uRvg & FoRl & fawg @1 S dTell afdiel &1 Fuer 3§ sgaRd
DI S arell Uldbar & f[AfFadd a=Ar &R

®) 39 AfRfTH & g a1 IFD WAoEl & forw aRug gRT U
BT TAT Y GFRIPRN & SuAnT & fafrafiyd w=e |

(3) URT 14 ERT Ued vfdaal & ifaRed, uRvg {froa wRaR)' @1 gd Aol

g f=foRad & aw= ¥ faffay 991 93 —

(@) IR B @A TAT GRT 23 (F**) & = I ufafie o1 wraf
BT fafaffa wxar den N ufafte & forw emdes &1 o fafed &=,

@) @l oy, Gere g feme T gl den w@new
aReefei)t @ whemet 1) a1 W B o)’ wdemett @, o R A
gfafe & forw folt ord @& v & fafka & 9, Sarew fafafaa exem qen
T TRl @ SIIuRIe A1 S99 AT Py [9;

(1) A R R e & IV A BIC Y AT BEIW Y AT Bl
gfafie & for wram &1 fafed &=,

(@) Rhpd =i, enfrai, ferme a9 et dere ¥ g aun
ey uReeidi )t @1 affe gferlt & yerem @1 fafafa an

() uRug a1 AffEl @ ISR & g IE G iR 3 =™l &I
fafeq &=

(@) gRYg & oramil & AT BT dom 6! Fue; 3R

(®) amraar fal & ot & forg, 9 | # uRug g8 a#e
5 g sffaam & yaoAre SO ol agaRem &1 O @nfeu, dRem &eAT
ar W BIs 91d fafkd &, S 39 sfafam & s fafed & o 8

@) s I & eefd 991y U wRa fw @ik faftrm fRe o)’

# 1T fu SIme |

34— URT 16 & IULRT (1) A (2) & 3N Fgad I Afdd IR

qUS fRdl &I ORT 21 & 31 & =g ol Wddh THST ST |

35— ORI 21 & efA @1 T8 fodl Sifg & g & forg aRug @l wiRda

A1eg AT, 1872 @ e & I ATATAI FHI WG AR 9T ufectdr A<
(gvFaTaNIST) Ude, 1850 b e fgerT fby 7Y Sy @1 ATl BT AT Bt
IR TN URAF S BT HaTed, TR, I Ufedd Ad<d (SRS Vae,
1850 @1 GRT 5 TAT &RT 8 I 10 TP & UG & JJAR fHAT ST |

IR

TSI 3% ool 3SR, 1950 §RT (Wifdfraer wawwe) & forw uforenfuad |

IR IR AWRE Ho 35, 1952 Bl URT 7 §RT ¥R 3R 3fF TS ARM 24" el 7|
SR U IRFTIH Ho 16, 1948 B €RT 5 (1) FRT ey |

IR U ST Fo 14, 1960 B GRT 17 (2) FRT Wfoenfid |

TR U< ST FHo 16, 1948 B GRT 5 (2) FRT I<E |

TS i dfel TR, 1937 ERT (o o Tai< oie) & forg ufereenfia |
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36— [0 WReR) gRyg a1 INRRER B 59 RAfTH g1 v feit
AT BT YINT IR AUEYAD (Y MY 50 S & T 9 PIg arg a1 31
fafres HriarE! e 8l |

37— AR ) a7 Ry WRaR) @1 98 g & & uRug 9 s
ST gRT 1 S9S 3refe S ued o wifdd &1 warT w8 fRar ® ar st
AT BT Sectod AT & a1 S9ST gOUART A § a1 39 e g™ O saa
9 S W ARG 5t e &1 ured T8I fhar ¥ O Rrog WRaR) S9 T3
H 39 98 U &1 39 UHR YANRT 7 B, S G BT Sooied B AT STDI
TRRANT B BT TR THR B T3, qﬁwaﬁmﬁﬁmaﬁ?ﬁﬁm
IR afy uRyg W g & Hiax, o frog WRaR)' gRT ded fua far oe, o
fiEH, AT & Soogd AT GHUANT & IYAR 7 X dl {197 IRHR)' aRvg o
faafed R |l IR uRyg &I W A1 fH=l Afedal &1 YA iR dwaddl o
el WRT AT gRT 3R U= @afd & forw o1 waelt, Ry g Sfoa wwsy -

gftrewr 78 2 % 98 91 4 & el & AR 78 uRug dufed & @
fore gaemgaR vemeia i ol |

1. TSRYH A6 ST 3R, 1950 FRT (MfIRMaer Tavii=) & fory wfowenfud |

196

{&T 36—37}

qrel e fafte
prIarRAl BT aoi

IR THR §RT URTg
EaREDEN



Short title,
extent and
commencement

Definitions

197

THE UNITED PROVINCES NRSES, MIDWIVES, ASSISTANT
MIDWIVES [AUXILIARY NURSE-MIDWNES AND HEALTH
VISITORS] REGISTRATION ACT, 1934

[U. P. ACT No. XV OF 1934]

Amended by the-

U.P. Actno. | V of 1944
U. P. Act no. IX of 1945
U. P. Actno. X VI of 1948
U. P. Act no. XXXV of 1952
U. P. Act no. XX V of 1954
U. P. Act no. XIV of 1960

Adapted and modified by the Government of India (Adaptation of Indian Laws)
Order, 1937

adapted and modified by the Adaptation of Indian Order, 1950

[Received the assent of the Governor on July 7, 1934 and of the Governor-General
on August 5, 1934, and was published under section Il of the Government of India Act on
August 25,1934]

AN
ACT

to provide for the registration of Nurses, Midwives, Assistant Midwives [Auxiliary
Nurse-Midwives and Health Visitors]? in the United Provinces of Agra and Oudh.

WHEEAS it is expedient to provide for the registration of nurses, midwives,
assistant midwives, [auxiliary nurse-midwives and health visitors]* in the United
Provinces;

And whereas the previous sanction of the Governor-General under section 8o-A
(3) () of the Government of India Act has been obtained to the passing of this Act;

It is hereby enacted as follows :--

1. (1) This Act may be called the United Provinces Nurses, Midwives, Assistant
Midwives, [Auxiliary Nurse-Midwives and Health Visitors]* Registration Act,
1934,

(2) It extends to the whole of [Uttar Pradesh]®.

(3) It shall come into force on such date as the [State Government]* may, by
notification in the [Official Gazette]® direct.

2. In this Act, unless there is something repugnant in the subject or context-
(@) "the Council" means the Council under section 3 of this Act;
(b) "notification" means a notification published in the Official Gazette ;

1. For S. O. R. see Gas, Extra. d. Dec. 9. 1933, p. 12.

2. Subs. by s. 2 of U. P. Act X1V of 1960.

3. Subs. by the A. O. 1950 for (the United Provinces). The words (of Agra and Oudh) omit. by ibid.
4. The Act came in to force on Jan. 1. 1937-

5. Subs. by the A. O. 1950 for Provincial Government.

6. Subs. for U. P. Govt. Gazette by the A. O. 1937.
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[The United Provinces Nurses, Midwives, Assistant Midwives, [Section 3-4]
[Auxiliary Nurse-Midwives and Health Visitors]? Registration Act, 1934]

Establishment
and

incorporation
of the Council

Constitution of
the Council

3.

4.

(c) "prescribed” means prescribed by the rules and regulations made under
this Act;

(d) "registered medical practitioner" means a person registered under the
United Provinces Medical Act, 1917;

(e) "the Registrar" means a person appointed under section 16 (1) (a) or
(b) to perform the duties of the Registrar under this Act;

(f) "registers™ means the registers maintained under section 17 of this Act;

(9) subject to the provisions of section 2 (d) "registered™ means registered
under the provisions of this Act, and "un- registered" means not registered
under the provisions of this Act;

(h) "nurse" means a person who holds a certificate in nursing from any
institution notified by the [State Government]® in this behalf or who has been
registered under clause (b) of section 23 and shall include a male nurse ;

(i) "midwife" means a person who holds a diploma in midwifery from any
institution recognized by the Council in this behalf, or who has been registered
under clause (b) of section 23 ;

(j) "assistant midwife" means a person who holds a diploma as an
assistant midwife from any institution recognized by the Council in this behalf
or who has been registered under clause (b) of section 23 ; [***]

(k) "health visitor" means a person who hold s a health visitor's certificate
of [Uttar Pradesh]® Health School or of any other institution notified by the
[State Government]* in this behalf, [and]?

[(D) "auxiliary nurse-midwife" means a person who holds a certificate in
auxiliary nurse-midwifery from any institution recognized by the Council in
this behalf.]*

A Council shall be established and called "the United Provinces Nurses and
Midwives Council” and such Council shall be a body corporate and have
perpetual succession and a common seal and shall by the said name sue and be
sued.

(1) The Council shall consist of [the following members]® namely :-

[(a) As ex-officio members --

1-  Subs. by A. O. 1950 (Provincial Government)

2- The word 'and' delete by s, 5(i) of U. P. Act XIV of 1960.

3- Add. by section 5 (ii) ibid.

4- Add. by section 5 (iii) ibid.

5-  Subs. by section 2 (1) of U, P. Act XXXV of 1952 for the figure and the word
(24 members.)
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[The United Provinces Nurses, Midwives, Assistant Midwives, [Section 4]
[Auxiliary Nurse-Midwives and Health Visitors] Registration Act, 1934]

(i) the Director of Medical and Health Services, Uttar Pradesh;

(if) the Additional Director of Medical and Health Services Uttar
Pradesh;

(iii) the Deputy Director of Medical and Health Services (Women),
Uttar Pradesh;

(iv) the Assistant Director of Medical and Health Services
(Maternity and Child Welfare Section), Uttar Pradesh;

(v) the Superintendent of Nursing Services, Uttar Pradesh,
Lucknow ;

(vi) the Superintendent, Silver Jubilee Health School, Lucknow;
and

(vii) the Superintendent, Kamla Nehru Hospital, Allahabad.]®
“[(b) Elected Members-

(i) One non-official registered medical practitioner to be elected by
the Governing Body of the State Medical Faculty, [Uttar Pradesh]* from
among its own members;

(ii) Two members of [Uttar Pradesh]* Legislative Assembly elected
by the members of that Assembly of whom one at least should be a
woman ;

(iii) One member of [Uttar Pradesh]" Legislative Council elected by
the members of that Council ;

(iv) Four registered nurses to be elected by the registered nurses;

(v) Two representatives of the registered, [auxiliary nurse
midwives, midwives and assistant' midwives]® to be elected jointly by
them;

(vi) One registered Health Visitor elected by the registered Health
Visitors.

(c) Nominated members-

(i) Four members to be nominated by the [State Government]? from
among Nursing Superintendents, Matrons and Sister Tutors employed
in State or State-aided hospitals in [Uttar Pradesh]* ;

(ii) One member to be nominated by the [State Government]* from
among Medical Superintendents belonging to a training institution;

(iii) One midwife to be nominated by the [State Government]? who
should be an employee of a Government or State aided hospital;

(iv) A registered nurse resident in [Uttar Pradesh ]* nominated by
[Uttar Pradesh]* Branch of the Trained Nurses Association of India.]’

1- Subs. by the A. O. 1950 for (United Provinces.)

2- Subs, by the A. O. 1950 for (Provincial Government).

3-  Subs. by section 2(2) of U. P. Act XXXV or 1952

4-  Subs. by section 2 of U. P. Act XVI of 1948.

5- Subs. for and assistant midwives' by S. 6 of U. P. Act XIV of 1960.
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[The United Provinces Nurses, Midwives, Assistant Midwives, [Section 5-8]
[Auxiliary Nurse-Midwives and Health Visitors] Registration Act, 1934]

[(2)The Director of Medical and Health Services, Uttar Pradesh and the Additional
Director of Medical and Health Services, Uttar Pradesh shall be the ex-officio
President and Vice-president respectively of the Council.J?

(3) If an ex-officio member refuses to act Or resigns or is deemed to have vacated
his seat or is disqualified from membership the [State Government]? shall,
notwithstanding the provisions of sub-section (1) of this section, nominate
some other person to the Council in his place.

Nomination 5. If any electoral body referred to in section 4 does not, in the case of a casual
of ~members vacancy referred to in section 9 within three months and in any other case by
": df_faU“ of such date as may be prescribed, elect a qualified person to be a member of the
election

Council, the [State Government]* shall nominate a member, and the person so
nominated shall be deemed to be a member of the Council as if duly elected

by such body.
Publication of 6. The name of every person elected or nominated a member of the Council shall
names of be published by the [State Government]* in the [Official Gazette]’.
members
Leave of 7. The Council may permit any member to be absent from meting of the Council
absence to for a period not exceeding six months.
members

Casual vacancy 8. (1) A member of Council shall be deemed to haw vacated his seat --

(a) if absent, otherwise than for a reason considered adequate by the
Council, from three consecutive meetings of the Council;

(b) if out of India for a period exceeding Six consecutive months; or

(c) if he becomes subject to any of the disabilities set-forth in section
Il; or

(d) if, having been elected under section 4 (1) (b) he ceases to be
registered medical practitioner or his name is removed from the registers as
the case may be; [or]*

[(e) If being a nominated member he ceases to belong to the appropriate
categories referred to in sub-section (1) of section (4).]°

(2) On the occurrence of any vacancy referred to in sub-section (1), the President
shall forthwith report the fact of such vacancy to the [State Government]*.

Subs, by the A. O. 1950 for Provincial Government.
Subs. for U. P. Govt. Gazette by the A. O. 1937-

Subs, by section 2(2) of U. P. Act No. XXXV of 1952.
Added by section 3(a) ibid.

Ins. by s, 3 (b) of ibid.

gk~ wpn e
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[The United Provinces Nurses, Midwives, Assistant Midwives, [Section 9-12]
[Auxiliary Nurse-Midwives and Health Visitors] Registration Act, 1934]

Filling casual
vacancies

Term of office
of members

Disqualification
for membership

Quorum and
voting

10.

11.

12.

[If any member of the Council, whether elected or nominated, under sub-
section (1) of section 4 dies or resigns his membership or ceases to be a
member under the provisions of sub-section (1) of section 8, the vacancy shall
be filled within three months by a fresh election or nomination, as the case
may be, in accordance with the provisions of sub-section (1) of section 4 and
in default of election, by nomination in accordance with the provisions of
section 5.J

(1) The term of office of members of the Council other than ex-officio members,

(@)

1)

@)

shall be three years from the date of election or nomination :

Provided that the term of office of a member elected or nominated under
section 9 shall be the residue of the term of office of the member in whose
place he was elected or nominated :

[Provided further that where a member elected under sub-clause (ii) or
(iii) of clause (b) of sub-section (1) of section (4) ceases to be a member of
the Uttar Pradesh Legislative Assembly or the Uttar Pradesh Legislative
Council, as the case may be, he shall cease to be a member of the Council.]?

An outgoing member, if not disqualified under section 11, shall be eligible for
re-election or re nomination.

A person shall be disqualified for being a member of the Council if such
person-

(a) has been sentenced by a criminal court to imprisonment for an 'offence
punishable with imprisonment for a term exceeding three months or to
transportation, such sentence not having subsequently been reversed or
remitted or the offender pardoned, and such persons disqualification on
account of such sentence not having been remitted by an order which the
[State Government]" is hereby empowered to make, if it thinks fit, in this
behalf;

(b) is an undischarged insolvent; or

(c) has been adjudged by a competent court to be of unsound mind.

No business shall be transacted at a meeting of the Council unless a quorum
of eight members be present.

Save as otherwise provided in section 21(1), all questions arising at a meeting
of the Council shall be decided by the votes of the majority of the members
present and voting or in the case of an equality of votes by the second or
casting vote of the President of the council or in his absence, of the member
presiding at the meeting.

1. Subs. by the A, 0, 1950 for 'Provincial Govt.
2. Add by section 3 (a) of U. P. Act XXXV of 1952.
3. Add by section 2 of U. P. Act XXV of 1954-
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[Section 13-16]

[Auxiliary Nurse-Midwives and Health Visitors] Registration Act, 1934]

Validity of acts  13.

and
proceedings

Meeting of the 14,

Council and
constitution of
committees

Payment of 15.

expenses to
Members

Appointment of 16,

Registrar and
other officers

No act or proceeding of the Council shall be deemed invalid merely by reason
of a vacancy in the Councilor of a defect in the erection or nomination of a
person acting as a member of the Council.

(1) The Council shall, subject to the provisions of this Act and of any rules made

@)

by the [State Government]" under this Act, make regulations in respect of--

(@) the mode of transaction of business including provision for
decisions on emergent matters by circulation of papers to members, and for
co-opting persons specially qualified to advise on any particular matter before
the Council ;

(b) the times and places at which its meetings shall be held;
(c) the conduct of business thereat; and

(d) the constitution of committees the delegation to such committees of
any powers or duties of the Council under this Act, and the quorums and
procedure of such committees in the transaction of their business.

Until such time as the regulations referred to in sub-section (1) have been
made it shall be lawful for the President of the Council to summon a meeting
of the Council at such time and place as he thinks fit, by letter addressed to
each member of the Council.

There shall be paid to the members of the Council and Committees such
travelling and other expenses as may from time to time be prescribed by
regulations under section 33 (3) (d).

(1) With the previous sanction of the [State Government]* the Council --

(@) shall appoint a Registrar;

(b) may grant leave to such Registrar and appoint a person to act in, his
place ; and

(c) shall pay to the Registrar and to the person, if any, appointed to act in
his place such salary and allowances (if any) as the Council may determine.

(2) The Council may appoint such other officers and such clerks and servants as it

may consider necessary for the purpose of this Act, and shall pay them such
salaries and such allowances (if any) as with the previous sanction of the
[State Government]* the Council may determine.

(3) The Registrar shall act as Secretary and Treasurer to the Council.

1- Subs by A. O. 1950 for Provincial Government.
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17.

18.

19.

20.

(1) The Council shall, as soon as conveniently may be after this Act comes into

force, and from time to time as occasion may require, make orders for
regulating the formation, maintenance and publication of registers of nurses,
midwives, assistant midwives, [auxiliary nurse-midwives and health visitors]*
according to their respective qualifications.

(2) The said registers shall be kept in such form or forms as may be prescribed.

(1) The Registrar shall keep the registers mentioned in section 17 in accordance

with the provisions of this Act and of any orders made by the Council, and
shall from time to time make all the necessary alterations in the registered
addresses or appointments of such nurses, midwives, assistant midwives,
[auxiliary nurse-midwives and health visitors]?, and erase the names of any
registered nurses, mid-wives, assistant midwives [auxiliary nurse-midwives or
health visitors]* who may have died or ceased to live and practise in India.

(2) To enable the Registrar to fulfil the duties imposed upon him by sub-section

(1) he may send through the post a letter to any person registered as-a nurse,
midwife, assistant midwife, [an auxiliary, nurse-midwife or health visitor]3
addressed according to the registered address or appointment of such person
to inquire whether he has ceased to practise or whether his appointment has
been changed; and, if no answer is received to any such letter within period
of six months from its dispatch, the Registrar may erase the name of such
person from the register in which it is entered ;

Provided that any name crased under this sub-section may be re-entered
in the register under the direction of the Council.

(1) Every Registrar of Deaths who receives notice of the death of any person

whose name' he knows to be entered in one of the registers of nurses,
midwives, assistant midwives, [auxiliary  nurse-midwives and health
visitors]* shall forthwith transmit by post to the Registrar a certificate of such
death signed by him and stating particulars of the time and place of death.

(2) One receipt of such certificate or any other reliable information regarding such

death, the Registrar shall erase the name of the de- ceased person from the
register in which it is entered.

Any entry in the registers of nurses, midwives, assistant midwives, [auxiliary
nurse-midwives or health visitors]* which is proved to the satisfaction of the
Council to have been fraudulently or incorrectly made, may be removed under
the written order of the Council :

Provided that before action is taken under this section; notice shall be
given to the person concerned, whose objections, if any, shall be heard and
considered.

1-
2-
3-
4-

Substituted by section 7 of U.P. Act No. 14 of 1960.
Subs by s. 8 (1)(a) and 8(1)(b) ibid.

Subs. by s. 8(2) ibid.

Subs. by section 9 and section 10 ibid.
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(1) The Council may, upon reference from the Registrar or otherwise, prohibit the

entry in, or direct the removal from, the registers of nurses, midwives,
assistant midwives [auxiliary nurse-midwives or health visitors]? of the name
of any nurse, midwife, assistant midwife, [auxiliary nurse-midwife or health
visitor]®* for suspend, such person's registration on any of the following
grounds; namely --

(a) that such person has been convicted by any court of any non-
bailable offence, such conviction not having been subsequently set aside or
the offender pardoned ;

(b) that such person has been guilty of conduct which in the opinion of
the Council indicates that she is not a fit or proper person to practise as a
nurse, midwife, assistant midwife [auxiliary nurse midwife or health visitor]3;

(c) that there are defects in the character of such person which in the
opinion of the Council would render the entry in, or the retention of , the
name of such person in the registers undesirable :

Provided that no action shall be taken by the Council under this section
until after due inquiry (at which an opportunity shall be given to the person
concerned to be heard in defence and to appear, either in person or by
counsel, vakil, pleader or attorney, and which may, in the discretion of the
President of the Council be held in camera) the council by a majority of two
thirds of the members present and voting at the meeting of the Council, shall
find that there is ground for taking action against the person concerned.

(2) The Council may direct that the name of any person against whom an order has

been passed under sub-section (1) shall be entered or re-entered or continue to
be entered in the registers as the case maybe.

Any person aggrieved by an order of the Council under section 20 or section
21 may, within three months from the date of receiving notice of such order,
appeal to the [State Government]" against such order and the decision of the
[State Government]* on any such appeal shall be final.

The following persons shall, subject to the rules and regulations made under
this Act and to the payment of such fees as may be prescribed, be entitled to
have their names entered in registers of nurses, midwives, assistant midwives,
[auxiliary nurse-midwives or health visitors]*; namely: --

[(a) Persons who hold qualifications in nursing or midwifery or health
visiting recognized under the India Nursing Council Act, 1947;

(b) persons who hold assistant midwifery or certified midwifery
certificates of the U. P. State Medical Faculty; and

1. Subs. by A. O. 1950 for Provincial Govt.

2. Subs. by section 11(i) of U. P. Act XIV of 1960.
3. Subs. by section 11(2) ibid.
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24.

25.

26.

27.

28.

(c) persons who may be registered as nurses, midwives, [auxiliary
nurse-midwives or health visitors]* under a scheme of reciprocity under the
provisions of section 10 of the India Nursing Council Act, 1947 by the Indian
Council of Nursing constituted under the said Act :]°

Provided that nurses, midwives, assistant midwives, [auxiliary nurse-
midwives and health visitors]* who are at the commencement of this Act
enrolled on the registers maintained by [Uttar Pradesh]? State Medical Faculty
shall be entitled to have their names transferred, according to their
qualifications, to the appropriate registers to be maintained under this Act.

[***]5

The certificate of registration under this Act shall not confer upon any person
any right or title to be registered under the United Provinces Medical Act,
1917 or to assume any title, name or designation implying that such person is
by law recognized as a registered medical practitioner, or that he or she is
entitled to grant any medical certificate or any certificate of death or still
birth, or to undertake the charge of cases of abnormality or of diseases in
connexion with parturition.

Except with the general or special sanction of the [State Government]* or of
any officer authorized by it in this behalf no person unless registered as a
nurse, midwife, assistant midwife [an auxiliary nurse-midwife or health
visitor]® shall from the commencement of this Act hold in or in connexion
with any dispensary, hospital, asylum, infirmary, lying-in-hospital or
maternity and child-welfare centre which is supported wholly or partially out
of public funds any appointment designated as that of matron, superintendent
of nursing sister, staff nurse, nurse, midwife, assistant mid- wife, [an auxiliary
nurse-midwife or health visitor]® or indicating that the holder has been trained
as a nurese, midwife, assistant midwife, [an auxiliary nurse-midwife or health
visitor.]

All fees and other monies received by the Council under this Act shall be
applied for the purposes of this Act in such manner as may be prescribed.

(1) The Registrar shall in every year on or before a date to be fixed by the Council

in this behalf, cause to be printed and published correct lists of the names for
the time being entered in the registers of nurses, midwives, assistant midwives
[auxiliary nurse-midwives and health visitors]® setting forth- -

Subs. by A. 0. 1950 for Provincial Govt.

Subs. by A. O. 1950 for the United Provinces.

Subs. by section 5 or U. P. Act XXXV of 1952.

Subs. by section 12(ii) and 12(iii) of U. P. Act XIV of 1960.
Del. by section 6 of U. P. Act XXXV of 1952.

Subs. by section 13 and section 14 of U. P. Act XIV of 1960.

ok wbdE
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29.

30.

)

(@) all names entered in the registers, arranged in alphabetical order
according to surnames,

(b) the registered address or appointment of each, person whose name is
so entered in any of the registers; and

(c) the registered qualification of each such person and the date on
which such qualification was certified.

Every court shall presume that any person whose name is entered in the latest
of such lists is duly registered under this Act, and that any person whose name
is not entered is not registered under this Act :

Provided that in case of any person whose name does not appear in such
printed lists, a certified copy signed by the Registrar and sealed with the Seal
of the Council, of the entry of the name of such person in a register of nurses,
midwives, assistant midwives [auxiliary nurse-midwives or health visitors]?
shall be evidence that such person is registered under this Act; and upon the
production of such evidence every court shall presume that such person is so
registered :

Provided also that a certificate signed by the Registrar and sealed with
the Seal of the Council, stating that the name of a person borne on the list of
nurses, midwives, assistant midwives [auxiliary nurse-midwives or health
visitors]® as the case may be, has been removed from such register and
specifying the date of such removal shall be evidence that such person is not
registered under this Act and of the date from which he or she ceased to be
registered, and on the production of such evidence every court shall presume
that such person ceased to be registered from the date specified.

The Council may, with the previous sanction, of the [State Government]*
make such arrangements as it thinks fit for local supervision over nurses,
midwives, assistant midwives [auxiliary nurse-midwives, and health visitors]®
registered under the Act.

Any person who -----

(a) dishonestly makes use of any certificate of registration issued under
the provisions of this Act to such or any other person;

(b) procures or attempts to procure registration under the provisions of
this Act by making or procuring or causing to be made or produced any false
or fraudulent declaration, certificate or representation, whether in writing or
otherwise; or

(c) wilfully makes or causes to be made any falsification in any matter
relating to the registers maintained or the certificates issued under the
provisions of this Act,

shall be punishable, on conviction, with a fine which may extend to
three hundred rupees.

1. Subs. by section 14 of U. P. Act X1V of 1960.
2. Subs. by the A. O. 1950 for 'Provincial Government.
3. Subs by section 15 of UP Act no. 14 of 1960.
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Any person, who, not being registered under the provisions of this Act,
assumes or uses the name or title of a registered nurse, mid-wife, assistant
midwife, [an auxiliary nurse-midwife, or health visitor]® or uses any name,
title, addition description, signboard or other such thing implying that such
person is a registered nurse, midwife, assistant midwife, [an auxiliary nurse-
midwife, or health visitor]® as the case may be, shall be punishable, on
conviction, with a fine which may in the case of a first offence, extend to fifty
rupees and, in the case of a second or any subsequent offence, to three
hundred rupees.

(1) No court shall take cognizance of any offence punishable under this Act

(@)

except upon complaint made by order of the [State Government]* or by the
Council with the previous sanction of the [State Government]*

No court inferior to the court of a District Magistrate or a Magistrate of the
first class shall try any offence punishable under this Act.

(1) The [State Government]" may from time to time, after previous publication,

make [rules]? consistent with this Act, to carry out the provisions of the Act.

(2) In particular, and without prejudice to the generality of the power conferred by

sub-section (1), the [State Government]* may make [rules]*-
(a) to regulate elections under this Act;

(b) to prescribe the form or forms of registers of nurses, mid-wives,
assistant midwives [auxiliary nurse-midwives and health visitors]* to be
maintained under this Act ;

(c) to regulate, supervise and restrict within due limits the practice of their
profession by registered nurses, midwives assistant midwives, [auxiliary
nurse-midwives and health Visitors]“,

(d) to prescribe the powers duties and functions of the authorities charged
with local supervision ;

(e) to regulate the procedure to be followed by the Council ---

(i) in conducting any inquiry under the proviso to section 21 () of the
Act ; and

(ii) in withdrawing an order prohibiting or spending the entry of any
name in the registers or in making a re-entry in the registers of the name
of any nurse, Midwife assistant midwife, [auxiliary nurse-midwife or
health visitor]® whose name has been removed from the registers ;

1-  Subs by the A. O. 1950 for (Provincial Government).

2-  For rules see notification no. 3914/V-308-38,d. Jan. 5, 1939-
3- Subs. by section 16 of U. P. Act X1V of 1960.

4~ Subs. by section 17 (i) (a) ibid.

5-  Subs by section 17 (11) ibid.
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(f) to regulate the procedure to be followed in disposing of appeals from
the decisions of the council; and

(9) to regulate the application of fees and other monies received by the
council under or for the purposes of this Act.

(3) In addition to the powers conferred by section 14 the Council may, with the

previous sanction of the [State Government]* make regulations --

(@) to regulate the maintenance of registers and the conditions of
admission thereto under section 23 [* * *]*> and to prescribe the form of
application for such admission

(b) to regulate the conduct [of examinations for nurses, mid-wives,
assistant midwives]® [auxiliary nurse-midwives and health visitors]* or of any
[other]® examinations which may be prescribed as a condition of admission to
the register and any matters ancillary to or connected with any such
examinations;

(c) to prescribe the travelling and other expenses, pay-entry of names
erased or removed from the register;

(d) to regulate the publication of annual lists of registered nurses,
midwives, assistant midwives, [auxiliary nurse-midwives and health
visitors]*;

(e) to prescribe the travelling and other expenses payable to the members
of the Council or Committees;

() to regulate the accounts of the Council and their audit, and

(9) generally to provide for any matters with respect to which the Council
think provision should be made for the purposes of this Act, and to prescribe
anything which under this Act is to be prescribed.

(4) All rules and regulations made under this Act shall be published in the

[Official Gazette.]°

Every person appointed under sub-sections (1) and (2) of section 16 shall be
deemed to be a public servant within the meaning. of section 21 of the Indian
Penal Code.

For the purpose of any inquiry held under section 21 the Council shall be
deemed to be a court within the meaning. of the Indian Evidence Act, 1872,
and shall exercise the powers of a Commissioner appointed under the Public
Servants (Inquiries) Act, 1850 and every such inquiry shall be conducted, as
far as may be, in accordance with the provisions of section 5 and sections 8 to
10 of the said Public Servants (Inquiries) Act, 1850.

1- Subs. by A. O. 1950 for "Provincial Government."”

2- The words and figures ‘and section 24’ deleted by section 7 of U.P. Act No. 35 of
1952.

3- Ins. by section 5 (i) of U. P. Act XVI of 1948.

4-  Subs, by s, 17 (ii) of U. P. Act XIV of 1960.

5- Ins. by section 5 (ii) of U. P. Act XVI of 1948.

6- Subs, for (U. P. Govt. Gazette) by the A. O. 1937.
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No suit or other legal proceedings shall lie in respect of an act done in good
faith in the exercise of a power conferred by this Act on the [State
Government]* the Councilor the Registrar.

If at anytime it shall appear to the [State Government]* that the Council has
failed to exercise or has exceeded or abused power conferred upon it by or
under this Act or has failed to perform a duty imposed upon it by or under this
Act, the [State Government]* may if it considers such failure, excess or abuse
to be of a serious character, notify the particulars thereof to the Council, and if
the Council fails to remedy such default, excess or abuse, within such time as
the [State Government]' may fix in this behalf, the [State Government]' may
dissolve the Council and cause all or any of the powers and duties of the
Council to be exercised and performed by such agency and for such period as
it may think fit :

Provided that it shall take steps as soon as may be convenient to
constitute a new, Council in accordance with the terms of section 4.

1- Subs. by A. O. 1950 for "Provincial Government."



